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ISE & S CRVICE TAX SPPELLATE TRIBUNAL,
(EGTONAL BENCH: ALLARABAD

%

DEVISION BENCH

Appeatl No, BfB7E/ 2008~

Pated of Hearing /decision: 25/7/7 2015

[Arising out of Order-in-Appeal MNo. 217-C TE/MRT-I/2007 dated
16/11/2007 passed by Commissioner {Appeals), Central  Excise
Meerut-1]

1. Whether Press Reporter may he allowed to see | Mo
the Order for publication ag per Rule 27 of the ‘
CESTAT (Procedure) Rules, 18827

2. Whether it would be released under Ruie 27 of Yes
the CESTAT (Procedure) Rules, 1882 for
publication in eny authoritative report or not?

3, Whether their Lordships wish to see the fair Sean |
copy of the order? '
a4, Whether order is to be clroulated to the Yeo
Dapartment Adthorities?
C.CE. Meerut-l Appellant
LS
Brigu Alloye Pyt Ltd, Fespondernt

Appearanca:

Present for the f\ppeﬁaatt Shri D.K. Deh (Assistant Commissioner) AR,
oresent for the Respondent: Shri AP, Mathur (Advocate) for Shil Aalek Arora
{Advocate)

Corar: Horn'ble Shei Anll Choudhary, Member {3ud
Hon'bie Shri Anil G, Shalduarwar,

Finat Order Mo, ™

Far: Ani Choudbary
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